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o oah @ 0 3
cxecution on turn-key basis, with DPEA Since the companies concern-
possibilities of financing a portion of ed have failed to do the needful, the
the cost of the project through gov- Hon. Supreme Courl has been request-
ernment-to-government credats or on ed to issue necessary directive in this
mixed financing terms. X - regard. Goveérnment have simulta-~

neously taken all other steps for re-
Recovery of Unintended Profits made covery under the powers under the
by Drug Companies . Drugs Prices Control Order. ‘
‘ | Seting up of an Institute of Peire.
) HAND: s £ e
z 1606. SHB?I'I;:IP ATH?_IKA PRASAD leum Safety ang Environmental Ma-
~T- nagement
SHRIMATI RENUKA CHOW- - - e s
DHURY: |~ ~ 1607. SHRI RAMNARAYAN GOS-

|

|  WAMI: Will the Minister of PETRO-
!} LEUM AND NATURAL GAS be
' pleased to state:

Will the Minister of INDUSTRY
be pleaseq to state:

(a) whether Government’s atten-

tion hag been drawn to the news-item (a) whether ONGC has taken any
which appeared in the ‘Indian Ex- decision to set up an Institute of
press’ of 21st August, 1887 captioned Petroleum Safety and Environmen-
“To the rescue of profiteering drug ta] Management with a view to mini-
companies’; mising the pollution risk; and

(b) if so, whether it ig a fact that | (b) if not, when the commission
the Government have goné again to will go in for such an Tnstitute which
the Supreme Court for fresh direc- is very important from the point of
tives in regard to the recovery of un- view of environmental pollution and
intendeq profits made Dby the drug the problems related to it?

companies from poor consumers;
THE MINISTER OF STATE OF

GO(chr I:»rf!l::r':he;a‘l’t isa';‘llsot gefact 0‘:2:: THE MINISTRY OF PETROLEUM
e tru Prise Control POrde: AND NATURAL GAS (SHRI BRAHM
r the Drugs Price T T DUTT)- (a) Yes, Sir.

and

(d) if so, what is the justification (b) Does not arise

then for going to the Supreme Court

instead of using the available powers Load shedding in the country

to recover these profits? 7 ’ 1608 DR MOHD. HASH'M KID-
_THE MINISTER OF STATE N WAT: Will the Mini.s’ter of ENERGY

THE DEPARTMENT OF CHEMI- be pleased to state:

CALS AND PFTRO-CHEMICALS 1IN (a)the total period of load shed- .
THE MINISTRY OF INDUSTRY ding in the country from April, 1987
(SHRTI R K JATCHANDRA SINGH): to September, 1987, Sta‘iewise; )

(a) to (c) Yes, Sir "
I (b)) what Jwas the corresponding

(d) While requesti for gra
a ng for grant of fisure during the same periog of laqt

stay of the prices fixeq by the Gov-

ernment, the companies concerned year; and

had given an undertaking to the (¢) what is the number ot stnkes
Court that in the event of their peti- | in the power houses during the
tions being dismissed and the rule period April, 1987 tijll September,
discharged. they would denosit with- 1987 State-wige?

in eicht weeks of the dismissal of the

‘petitions by the Court. the difference THE MINISTER OF STATE 1IN
in the prires of formmlatiéfis in ques- THE DEPARTMENT OF POWER

tion for being depositeq into the IN THE MINISTRY OF ENERGY



